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Final Decision : Dismissed

Judgement

1. The prayer in the writ petition relates to enforcement of a Magistrate''s order
dated December 15, 2016 passed in M.P. Case no. 4054 of 2015. Learned
advocate appearing in support of the petition submits that, life and property of
the petitioner is at stake. He draws the attention of the Court to the
representation dated December 29, 2015 annexed to the writ petition. He
submits that, the police have not taken any steps on the basis of such complaint
even though the same discloses commission of cognizable offences.

2. Learned advocate appearing for the State on the basis of a written instruction
submits that, there is a dispute with regard to an immovable property. The police
have taken steps in terms of M.P. Case no. 4054 of 2016 under section 144 of
the Criminal Procedure Code dated December 15, 2015 as well as M.P.Case
no.3956 of 2015 under section 144 (2) of the Criminal Procedure Code.

3. Learned advocate appearing for the private respondent submits that, the
private respondents are not Bargadar of the property concerned. They were
allowed to stay by the petitioner at a portion of the property.
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4. Learned advocate for the petitioner in reply submits that, the petitioner had
never permitted the respondents to stay at any part or portion of the property
concerned. I have considered the rival contentions of the parties and the
materials made available on record.

5. The issues raised are such that it involves decision with regard to an
immovable property. I am not minded to interfere in the present writ petition.
The police have already taken steps in terms of the orders of the learned
Magistrate. W.P. 650 (W) OF 2016 is dismissed of without any order as to costs.

6. Urgent certified website copies of this order, if applied for, be made available
to the parties upon compliance of the requisite formalities.
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